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Shri Datar: This does not arise out
of this. But I shall make inquiries,
and if there are any hardships, we
shall remove them.

Shri Tyagi: 1 have come across this
in every such forms.

Mr. Speaker: He will look into it.
Many hon. Members have that exper-
ience, but it has not come to the
notice of the hon. Minister.

Shri Datar: I shall look into it.

Shri S. M. Banerjee: The hon.
Minister has stated that the minimum
qualification required for a UDC is
Intermediate or Senior Cambridge. Is
it not a fact that only graduates are
taken as UDCs and not even Inter-
mediates?

Shri Datar: These orders were is-
sued in 1959, and it has been clearly
stated that if the minimum qualifica-
tions are there, they are entitled to
be considered as eligible. There is no
bar to university degree holders ap-
plying. Therefore, it would be open
to have them considered on the same
footing as those who possess the
minimum qualifications.

Shri S. M. Banerjee: May I know
whether the typing qualification has
become essential in the recruitment of
LDCs? Is it essential that every clerk
should have typing experience and
work of that kind?

Shri Datar: This is going beyond
the purview of this question.

Shrimati Ila Palchoudhuri: Is it not
a fact that because of better chance
for degree holders, ‘many of our boys
are taking to part-time colleges to
have a degree in spite of having this
technical training so that they may
be more eligible?

Shri Datar: It is with a view to
discourage degree-holders from going
infor this thatthe age limit has been
purposely lowered. So far as UDCs
and LDCs are concerned, the age limit
is 18-21 years. It would be difficult
for students to acquire a degree with-
in this limit. '
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Violation of Foreign Exchange Rules

*274, Shri P. G. Deb: Will the
Minister of Finance be pleased to
state:

(a) whether the enquiry against
Shri S. P, Jain of Calcutta for the
violation of foreign exchange rules
has been completed; and

(b) if so, the details of the same?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) No, Sir.

(b) Does not arise,

Shri P. G. Deb: Has the inquiry
about his foreign holdings in USA
been finalised?

Shri B. R. Bhagat: No, Sir.

Shri S. M. Banerjee: I want to
know what is the cause of this abnor-
mal delay and when this inquiry is
going to be completed.

Shri B. R. Bhagat: As has been
stated in this hon. House, the inquiry
is in foreign countries. There are in-
evitable delays in such inquiry. So it
is taking considerable time. I am not
in a position to say when it will be
completed. But we are making all
efforts to complete the investigation.

Shri S. M. Banerjee: May I know
what is the agency of the inquiry?
Has a Commission been sent from
here? What is the source of our in-
formation? Are we getting informa-
tion by simply writing ‘letters?

Shri B. R. Bhagat: It is difficult to
mention the steps we are taking be-
cause it will defeat the purpose of the
inquiry.
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Mr, Speaker: Why do we go into
an individual case?

Shri A. M. Tariq: The question is
about the same person.

Mr. Speaker: I am sorry.
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Shri P. G. Deb: When have Gov-
ernment sent the latest reminder to
the foreign country, USA, to find out
about this matter?

Shri B. R. Bhagat: We are doing
everything possible. But what the
hon. Member has suggested is not the
way to investigate. =~ Reminder to
whom? Banks are not going to oblige
us like that.

Mr. Speaker: Question No. 275—Shri
P. C. Borooah. He is absent.

Shri Basumatari: It is an important
question, It may be answered.

Mr. Speaker: We will see at the
end.

Coal Supply Pesition

*277. Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) to what extent and in what
manner coal supply position has im-
proved in the country;

(b) what are the areas and bottle-
necks which still have to be attended
to for improvement of the situation;

(c) to what extent and why work-
ing of Ahmedabad mills had been
affected by lack of coal supply; and

(d) whether a detailed statement
will be laid on the Table?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
The Overall despatches of coal
which were 48.75 million tonnes in
1960 rose to 52-N6 million tonnes in
1961. During 1962 the total move-
ment by all modes of transport,
namely, rail, road and sea, is esti-
mated to be of the order of 59 million
tonnes,

(b) The main bottlenecks are trans-
port and shortages of power and ex-
plosives, mainly in the West Bengal
Bihar region. The Government are
taking necessary steps in consultation
with the Planning Commission and





